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THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS
' (HIMACHAL PRADESH) ACT, 1971
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THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH) ACT, 1971

(Act 5 of 1971)!
(Received theassent of the” Governor on the 22nd April, 1971,anc was
published in Ri. H. P. Extra.,dated the 18th May, 1971 at p. 332—335.
An Act to provide for the salaries and allowances of Deputy Ministers in the State of Himachal
Pradesh.

BE it enacted by the Legislative Assembly of the State of Himachal Pradesh
in the twenty-second Year of the Republic of India as follows :—

1. Short title and commencement.—(1) This Act may be called the
Salaries and Allowances of Deputy. Ministers (Himactal Predesh) Act, 1971.

(2) It shall be deemed to have come into force with effect from the 25th
January, 1971, but section 4 shall be deemed to have come into force on the

) 31§ For Statemsnt of Object and Reasons, see R.ELP, Extra,, dated the 19th April 1971,
P. 239, ’
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18¢h day of February, 1970 and' section 7 shall be deemted to have come
_into force on the 18th day of March, 1967. :

2. Definitions.—In this Act, unless the context otherwise requires—

(@) “House”includes the staff quarters and other buildings 2 ppurtenant
thereto and the gardens thereof.

(b) “Maintenance” in relation to ahouse shall include the payment of
local rates and taxes and charges for electricity ard water.

3. Salaries of Deﬁuty Ministers.—There shall be paid to each Deputy
Minister a salary at the rate of eight hundred rupees per mensem, exclusive of
income-tax.

'4. Salaries of Deputy Ministers from the 18th day of February, 1970
to 24th day of January, 1971.—There shall be paid to each Deputy Minister
a salary at the rate of seven hundred rupees per mensem frcm the 18th-€ay of
February, 1970 to 24th dey of Jenuvery, 1971 end they shall be entitled
todrawthearrears at therate of two hundred rupees per mensem after deducting
thesalary of five hundred rupees per mensem already drawn by them under
the Salaries and Allowances of Ministers (Hura ckal Przdesh) Act, 1963. (2 of
1963).

5. Residence of Deputy Ministers.—Fach Deputy Minister shall be
entitled (free of income-tax) throughout his termof office andfora period of
fifteen days immediately thereafter to the use of a bouse {c r resicer ce furnishcd
and maintained by the State Government orin lieu thereof 't e sk all be paid such
allowance not exceeding one hundred and fifty rupees per mensem as the
State Government may fix.

Explanation.—Tte Deputy Minister stall rot beccme ligble porsenelly
for the payment in case the standard rent of the Fcuse allotted to him for resi-
dence exceeds one hundred and fifty rupees per mensem.

6. Conveyance Allowance.—(1) Each Deputy Minister shall be en-
titled to the use of a car the expenses cn the maintenance and propulsicn of
which shall be borne by the State Government, or in lieu thereof to a convey-
ance allowance of three hundred rupees per mensem:

Provided that the maintenance and propulsicn expenses of the State car in
use by the Deputy Minister - shall not be subject to the limit of tk ree hur dred
rupees.

(2) ‘A Deputy Minister may opt for the services of a chauffeur ot Govern-«
-ment expense in lieu of Conveyance allowance provxdcd in sub-sectxon (1) if
‘he “uses his'own hotor-car.
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' 7. Validation of the use of Government motor-car by a Deputy
Minister. —A Deputy Minister who has not drawn conveyance allowance admis-
sible to him under the Salaries and Allowances of Ministers (Himachal Prz dech)
Act, 1963, (2 of 1963) after the 18th March, 1967 and had used the Government
motor-car, shall be deemed to have used such motor-car as if the costs of
maintenance and propulsion of which have been met by the Government,

8. Advance of loan to Deputy Ministers for purchase of motor-
car.— There may be paid to each Deputy Minister by way of repayable advance
such sum of money, and subject to such conditions, as may be detecrmined by
rules* made in this behalf, for the purchase of 2 motor-car, in order that he may he
able to discharge conveniently and efliciently the dutijes ¢l his office.-

9. Freeinstalation of telephone.—(1) Each Deputy Minister shall
be entitled to have a telephone installed at any place within his constituency or
at his permanent place of residence,if such facilityisavailable atsuch place at
normal rates and without incurring an additional cost as may be speified Dby
him, and after the place of installation Las been so specified, the charges {cr first
installation of security deposit and annual rent, for such ~telephene slall be
borne by the State Government and all other expensessuch as those relating to
Iocal and outside calls shall be paid by the Deputy Minister :

Provided that the expenditure on local and outside coll’s‘ Jncurred by a
Deputy Minister in any month shall be re-imbursed by the Government subject
to a maximum of fifty rupees.

(2) All expenses which are payable by a Deputy Minister inrelation to
the telephone installed under sub-section (1) shall be paid by him directly in
cash and il it is not so done, the same may be adjusted by the State Govern-
ment against any amount due to him from the State Government.

10. Deputy Minister not to draw salary or allowance as member
of the State Legislaturc.—No person in receipt of asalary or allowance
under this Act shall be entitled to receive any sum out of funds provided by
the State Legislature by way of salary or allowance in respect of his member-
ship of State Legislature.

11. Notification respecting appointment etc. of Deputy Ministers
to be conclusive evidence thereof.—The date on which any persnn became
or ceased to be a Deputy Minister shall be published in the Official Gazette
of the State of Himachal Prodesh and any such notification shall be conclu-
sive evidence of the fact that he became, or ceased to be, a Deputy Minister
on that date for all the purposes of this Act.

12. Power to make rules, etc.—The travelling and dai,lyi allowances
of the Deputy Minister shall be regulated in accordance with such rules2as
may be framed or adopted by the Sta.tc Govemment from time to time:

e — [

The Rules framed vide Not. No. 2-14/71-GAD datcd the 7th Scpt 1971, appended
2 For these Rules see Not. No. 2-11/71-GAC, dated the 7th Sept., 1971, agpended
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Provided that no mileage or travelling allowance shall be chargeable in
respect o jonrney performed in a State car.,

13. Savings.—Any appointment, notification, order, rule, made or
issued under the Salaries and Allowances of Ministers (Himachal Pradesh)
Act, 1963, (2 of 1963) or the Salaries and Allowances of Ministers (Himachal
Pradesh) Ordinance, 1971 (1 of 1971), shall, so far as itis not inconsistent
with the provisions of this Act, continue in force, and be deemed to have been
made or issued under the provisions of this Act, unless and until it is super-
seded by any appointment, notification, order or rule made or issued under
the provisions of this Act.

NOTIFICATIONS AND RULES UNDFR THE SALARIES AND
ALLOWANCES OF DEPUTY MINISTERS (HIMACHAL
PRADESH) ACT, 1971.

THE HIMACHAL PRADESH DEPUTY MINISTERS (ADVANCE
FOR MOTOR CAR) RULES, 1971

GENERAL ADMINISTRATION DEPARTMENT
(C-SECTION)
NOTIFICATION
Simla-2, the Tth September, 1971

No. 2-14/71-GA-C.—In exercise of {thc powers conferred by section 8 of
the Salaries and Allowances of Deputy Ministers (Himachal Pradesh ) Act,
1971 (Act 5 of 1971) the Governor of Himachal Pradesh, is pleased to makc
the following rules:—

1. Short title and commencement.—(1) These rules may be called
the Himachal Pradesh Deputy Ministers (Advance for Motor Car) Rules,
1971.

(2) These rules shall be deemed to have come into force with effect from
the 25th January, 1971.

2. Definitions.—In these rules, unless tnere is any thing repugnant in
the subject or context,—
(i) “Act” means the Salaries and Allowances of Deputy Ministers
(Himachal Pradesh) Act, 1971;
(i) “Deputy Minister” means the Deputy Minister of the State of
Himachal Pradesh;
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THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH) (AMENDMENT) ACT, 1982

(AeT No. 11 oF 19820

(Received the assent of the Governor of Himachal . Pradesh on the [5th
August, 1982, and was published in R.H.P, (Bxtra.), dated 19-8-1982, pages
839-40).

ARRANGEMENT -OF SECT[O.NS -

" 8ECTIONS
1. Short title and commencement,
2. Amendment of seclion 3.
3. Insertion of section 6-A.
4. Insertion of section 8-A.
5, Amendment of gection 9. -
6. Insertion of section 9-A.

Arn det  further 10 amend the Nalaries and  Allowances of Depmy Ministers
{(Hitnachal Pradesh) Act, 1971 (Act No. 5 of 1971).

‘BE itendcted by the Legislative Assembly of Hunaonal Pradesh in the Thirty-
thlrd Year of the Republic of Tadi ia, as follows —
- % Short title and commencement.—(1) This Act may be called the Salaries

. and -Allowances of Deputy Ministers (Himachal Pradcsh) (Amcndmcm) Act,
1982, .

(2) 1t shall and shall always be deemerd to-have come into force with effect -
from the 2nd day of June, 1982,

2., Ancpdmert of secvina 3.—J¥n section 3 of the Salaries add Allowances
of Deputy Ministers (Himachal Pradesh) .Act, 1971 (5 of 19 fl) hereinaiter
called the principal Act, forthe words “cight hundred™, the words ““one thonsand
and four hundr&d” shail be substituted. _

3. ‘asertion ofsection 6-A.—After section 6 of the principal Act, the foilow-
ing -newsection 6-A, along with its heading, shall be inserted, namely —

“6-A. Free fransit by raifway.—Each Peputy Minister shali be
Pproyvided witiL two free non-transferable first class ‘passes, -valid
“Quring the fterm. of his officz, which shall entitle him and
his-spouse or .any other person, accornpanying -him 'to look
after and assist him, to travel at apy time by any railway-in [odia :
provided the aggregate distance so travelled in any financial year
onthese passesdoes not exceed twenty thousand kilometres ;

Provided that if the journey is performed by an air-conditioned railway
coach or by air he chall be paid an amount equivaleni to one
first class fare for such journcy and if he is accompanied by his

1. For Statement of Objects and Reasons see R.H.P. Bxtra.,'dated 12-7-1982 p. 649.
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spouse or any other person to look after and assist him, he shall
.be paid an amount equivalent to two- first-class fares for such
journey. '

B xolanation.—For determining the aggregate distance under this section,
the distance travelled in any financial year by railway or air
under Section 5-A of the Salaries and Allowances of Ministers
(Himachal Pradesh)-Act, 1971 (3 of 197]), orundersection 10-A of
the Himachal Pradesh Legislative Assembly Speaker's and
Deputy Speaker'’s Salarics Act, 1971 {4 of 1971), or under section 6
‘of the Himachal Pradesh Leglslatwe Assembly (Allowances and
Pension of Members) Act, 1971 (8 of 1971), shall be taken into
account

4. Insertion of section B-A, —At'ter section 8 of the principal Act, the
following new section 8-A, along with its headinz, shall be mserted namely —

“8'-A. House building advance.—In case a Deputy Minister does not
avail himself of the facility of motor car advance as provided in
section 8, he may be patd by way of repayable advance such
sum of money,and subject to such conditions, as may be determined
by rules made ja this behalf, for the construction of.a house, or
for the purchase of a built-up "house.”

5. Ameadment of section 9.—In sub-section (1) of section 9 of the principal
Act, the words, - “if such faclhly is available at such place at normal rates and
without incurring 2n additional cost”, shall bs omitted and in the proviso,
for the words “fifty rupees”, the words “three hundred rupees“ shall be
substituted. - .

6. Insertion of new section 9-A.—After section 9 of the principal Act, the
following new section 9-A, along with its heading, shal | be inseried, narmely:—

“9.A, Allowances and perqms:res ‘to 'be exclusive oj‘ income-tax.—
. The allowsnces payable to the Deputy Minister, and free furnished
house, and other perquisites admissible to him, under this Act, shall
be exclusive of income-tax whlch shall be’ payable by the State
Govarnment

Bxplanation. —Thc amount of income-tax payable by .the State, would
be the first slab of the income assessed for income-tax /. e. ia-assess-
‘ing this amount, the other sources of income of the Deputy Minister
concerned shall notbe taken into consideration.”

— ey e
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Town within the limits of Shimla Municipal Corporation,
with its headguarters at Shimla.

3. These orders will come intg force f[rom the date of
publication in the Official Gazette.

{R.H.P.Extra., dated 3!st March, 1984, P.572-573}

THE HIMACHAL PRADESH LEGISLATORS (MODIFICATIONS OF
CERTAIN AMENITIES) ACT, 1984

{Act No. 23 of 1084)
ARRANGEMENT OF SECTIONS

SECTIONS:
t. Short titie and commencement.

2, Amendment of the Salaries and Allowances of Ministers
{Himachal Pradesh) Act, 1971.

3. Amendment of the Himachal Pradesh Legislative Assembly
Speaker's and Deputy Speaker's Salaries Act, 197L.

4, Amendment of the Salaries and Allowances of Deputy
Ministers {Himachal Pradesh} Act, 1971.

5, Amendment of the Himachal Pradesh Legislative Assembly
{Allowances and Pension of Members) Act, 1971.

iReceived the Assent of the Governor, Himachal Pradesh on
the 19th Qctober, 1984 and was published in R.H.P. (Extral),
dated the 22nd October, 1984 at Pages 1803-1804)

An Act further to amend  the laws relating to the granc of
amenities to the Ministers. Spesker, Deputy Speaker. Deputy
Ministers and Members of the State Legislature.

BE it enacted by the Legislative Assembly of Himacha! Pradesh
in the Thirty-fifth Year of the Republic of India as follows :--

1. Short title and commencement.--{1) This Act. may be called
the Himachkal Pradesh ‘Legislators (Modifications of Certain Amenities)
Act, [984.

{2} It shal} come into {orce at once.

2. Amendment of the Salaries and Allowances of Ministers
(Himachal Pradesh} Act, 1871.—At the end of section 7-A of the
1. For. statement of Objects and Reasons, see R.H.P.(Extra), dated

12th September, 1984 P.1593,
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Salaries and Allowances of Ministers {Himachal Pradesh) Act, (971
{3 of 1971), the following explanation shall be added, namely :--

"Explanation.--The expression "construction of a house” for
the purposes of 1his section, shall include addition 1o,
altetation in, renavation of or repairs of a house.”

3. Amendment of the Himachal Pradesh Legislative Assembly
Speaker's and Deputy Speaker's Salaries Act, 197).—At the end of
section 7-A of the Himachal Pradesh Legisiative Assembly Speaker's
and Deputy Speaker's Salaries -Act, 1971 {4 of [971), the f(ollowing
explanation shall be added, ramely :--

"Explenation.--The expression “construction of a house" for
the purpeses of this section, shall include addition to, aliera-
tion in, renovation of ar repairs of a house,”

4. Amendment of the Solaries and Allowances of Deputy Ministers
{tlimachal Pradesh} Act, 1971.—At the end of section 8-A of the Salarigs
and Allowances of Deputy Ministers {Himazchal Pradeshy Act, 1971
(5 of 1970}, the following explanation shall be added, namely :--

"Explanation.-~-The expression “constiuction of a house” for the
purposes of this section, shall include addition to, alteration
in, renovation of or repairs of a house."”

5. Amendment of the Himachal Pradesh Legislative Assembly
{Allowances ahd Pemnsion of Members) Act, 1971.—n the Bimachal Pradesh
Legislative Assembly {Allowances and Pension of Members) Act, 1971
{8 of 1971),--

{a) at the end of section 4-I), the following explanation shall be
added, namely :--

"Explanation.~-The expression "construction of a house" for the
purposes of this secton, shall include addition o, alteration
in, renpvation of or repairs of a housel;

(b) the cxisting section 6-C shall be rerumbered as sub-section {1)
and thereafter sub-section {2} shall be added, namely :--

“{2) Every person who is entitled to medical f{acliities under
sub-section (1) shall be entitled for medical advance, subject
to such condityons as may be srescribed, for himself and for
the members of his farmily.

Explanation.--For the purposes of this section, the expression
"family" shall mean and inciude the spouse,
minor children and parents of such a person
wholly dependent upon that person.'; and

{c) the word "and” occurring aflter clawse {[f] of sub-section (2)
of section 7, shall be omitted and thereafter the following clause (£ff)
shall be inserted, namely :--

"fIf) the condiucns subject (o which the medical advance
under secticn B-C is to be granted; angd”
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THE HIMACHAL PRADESH LEGISLATORS (MODIE;“ICATIONS
OF CERTAIN AMENITIES) ACT, 1985

{Act No. 3 orF [936)°
ARRANGEMENT OF SECTIONS

Sections :

1, Short title and commencement.

2. Amendment of the Himachal Pradesh Legislative Assembly
(Allowances and Pension of Members) Act, 1971,

3, Amendment of the Salaries and Allowances of Ministers (Himachal
Pradesh) Act, [971.

4. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker’s Salaries Act, (971,

5. Amendment of the Salaries 'and Allowances of Deputy Ministers
(Himachal Pradesh) Act, 1971, :

{Received the asse:t of the Governor, Himachal Pradesh, on the 16th
Jangary, 1986 and was published in R.H.P. Ex:ra., dated the 24th January,
1986 at page 73-74).

An Act further to amend the laws relating to the grant of amenities o
the Minisiers, Speaker, Deputy Speaker, Deputy Minisiers and Members
of the State Legislature.

—

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Thiry-sixth Year of the Republic of India, as follows:—

1. Short title and commencemeni.—(1) This Act may be called the
Himachal Pradesh Legislators (Modifications of Certain Amenities) Act,
1985. '

(2) It shail come into force at once.

2. Amendment of the Himachal Pradesh Legislative Assembly (dilow-
ances and Pension of Members) Act, 1971, —In the Himachal Pradesh
Legislative Assembly (Allowances and Pension of Members) Act, 1971
(Act No. 8 of 1971)—

(@) in sub-section (1) of section 3 for the words “five hundred”, the
words “seven hundred and fifty” shall be substituted ;

(&) in clause (if) of sub-section (I)of section 4, for the word «fifty
on¢”, the words "seventy-five” shall be substituted ; . .

(¢) in section 4-B, for the words “five hundred”, the words *‘seven
hupdred and fifty” sball be substituted ;

{d) in the first proviso to sub-section (2) of section 5, for the word
«four”, the word **five”” shall be substituted ;

(¢) in the second proviso to sub-gection (2} of section 35, for the word
“one’ , the word “two’* shall be substituted ; and

—

1, F}gr Statement of Objects and Reasons see R.H.P. Extra., Dated 20-12-1985,
. 3043, '

L
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(f) at the end of section 6-B, the following sub-section (5) shall be
added, namely ;—

(5} Where any person who draws pension, or is entitled to
draw pension, under sub-section (I), dics,—
(i) hisfher spouse during his/her life time or till he/she
Temarries ; or

(i) if such person leaves no spouse his minor children till
they attain the age of majority and in case of daughters
till they get married ;

shall be entitled to draw pension cqual to the sum which would
have been drawn by such a person as pension under this section :

Provided that where more than one person becomes cntitled for
pension under this sub-section, all such persens shall draw the said
pension in equal shares.” .

3. Amendment of the Salaries and Alfowances of Ministers (Himachal
Pradesh) Act,1971.—In the first proviso to sub-section (1) of section (8)
of the Salaries and Allowances of Ministers (Himachal Pradesh)
Act, 1971 (Act No. 3 of 1971}, for the word “four™, the word *“five’’ shall be
substituted.

4. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker’s Salaries Act, 1971.—In the first proviso to sub-sec-
tion (1) of section § of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker's Salaries Act, 1971, for the word “four”, the word
“five’" shall be substituted.

5. Amendment of the Salaries and Allowances of Deputy Ministers
(Himaclal Pradesh) Act, 1971.—In the first proviso to sub-section (1) of
section 9 of the Salaries and Allowances of Deputy Ministers (Himachal
Pradesh} Act, 1971 (Act No. 5 of 1971) for the word *‘four”, the word
“five” shall be substituted,

THE HIMACHAL PRADESH LEGISLATORS (MODIFLCATIONS OF
CERTAIN AMENITIES) ACT, 1986

(Act No. 13 of 1986)"
ARRANGEMENT OF SECTION
Sections :

1. Short title and commencement.

2. Amendment of Salaries and Allowances of Ministers (Himachal
Pradesh} Act, 1971,

3. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker’s Salaries Ack, 197].

4, Amendment of Salaries and Allowances of Deputy Ministers
{(Himachal Pradesh) Act, 1971.

1. F;]rlitocgcmznl of Objects and Reasons see R,H.P. Extra., Dated 21-3-1986
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(f) at the end of section 6-B, the following sub-section (5) shall be
added, namely ;—

(5} Where any person who draws pension, or is entitled to
draw pension, under sub-section (I), dics,—
(i) hisfher spouse during his/her life time or till he/she
Temarries ; or

(i) if such person leaves no spouse his minor children till
they attain the age of majority and in case of daughters
till they get married ;

shall be entitled to draw pension cqual to the sum which would
have been drawn by such a person as pension under this section :

Provided that where more than one person becomes cntitled for
pension under this sub-section, all such persens shall draw the said
pension in equal shares.” .

3. Amendment of the Salaries and Alfowances of Ministers (Himachal
Pradesh) Act,1971.—In the first proviso to sub-section (1) of section (8)
of the Salaries and Allowances of Ministers (Himachal Pradesh)
Act, 1971 (Act No. 3 of 1971}, for the word “four™, the word *“five’’ shall be
substituted.

4. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker’s Salaries Act, 1971.—In the first proviso to sub-sec-
tion (1) of section § of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker's Salaries Act, 1971, for the word “four”, the word
“five’" shall be substituted.

5. Amendment of the Salaries and Allowances of Deputy Ministers
(Himaclal Pradesh) Act, 1971.—In the first proviso to sub-section (1) of
section 9 of the Salaries and Allowances of Deputy Ministers (Himachal
Pradesh} Act, 1971 (Act No. 5 of 1971) for the word *‘four”, the word
“five” shall be substituted,

THE HIMACHAL PRADESH LEGISLATORS (MODIFLCATIONS OF
CERTAIN AMENITIES) ACT, 1986

(Act No. 13 of 1986)"
ARRANGEMENT OF SECTION
Sections :

1. Short title and commencement.

2. Amendment of Salaries and Allowances of Ministers (Himachal
Pradesh} Act, 1971,

3. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker’s Salaries Ack, 197].

4, Amendment of Salaries and Allowances of Deputy Ministers
{(Himachal Pradesh) Act, 1971.

1. F;]rlitocgcmznl of Objects and Reasons see R,H.P. Extra., Dated 21-3-1986
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5. Amendment of the Himachal Pradesh Legistative Assembly (Allow-
ances and Pension of Members) Act, 1971

(Received the assent  of the Governor, Himachal Pradesh on the 3Dth August, 1986
and was published in R, H. P. Bxtra Dated 1-9-1986, P.  1433-1435).

An Act further to amend the laws relating to the grant of allowancesfamenities
and penstonto the Ministers, Speaker, Deputy Speaker, Deputy Ministers
and Members of the State Legislature.

Be it enacted by the Legislative Assembly of Himachal Pradesh in the
Thirty-seventh Year of the Republic of India as follows:—

1. Shori title and commencemneni.—{1) This -‘Act may be called the
Himachal Pradesh Legislators:(Modifications of Certain Amenities) Act,
1986.

(2} It shall come-into force at ance.

2. Amendment of the Salaries and Allowances of Ministers (Himachal
Pradesih).Act, 1971.—In the Salaries and Allowances of Ministers (Hitmachal
Pradesh) Act, 1971 (3 of 1971),—

(o) for the existing section 3, the following 'section 3, along with its
heading, shait be substituted, -namely:—

“3. Salaries and daily allowances of Ministers.—Each Minister shall
be entitled to receive a sdlary at the rate of onc thousnd and
five hundred rupees per mensem and an allowance for each day
during the whole of his term .as such Minister at the same rates
as are specified in clause (i) of sub-section (1) of section 4 of the
Himachal PradeshLegislative Assembly (Allowances:and Pension
of Members) Act, 1971 (8-of 1971) with respect to membersof the
State Legislative Assembly”. ; and

(b) after section 3 so substituted, the following section 3-A, along with
its heading, shall be added, namely:— .

“3-A. Sumpriary Allowance to Ministers—There shall be paid a
sumputuary allowance to each Minister at the following rates,
namely . —

(@) the Chief Minister Rupees one thousand two hundred and fifty
} per mensem ;
(b} every other Minister Rupees.seven hundred per mensem ;
who is a member
of the Cabinet.

{c) a:Minister of State ~ Rupees five hundred ;per mensem.”

3. Amendment of the Himachal Pradesh Legisiative Assembly. Speaker's
and Deputy Speaker’s Salaries Act, 1971.—In the Himachal -Pradesh Legis-
llag‘;‘;g Assembly Speaker’s and Deputy Speaker’s Salaries Act, 1971 (4 of

{a) for the existing section 3, the following section 3, along with its

Ta
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heading, shall be substituted, namely:—

<3, Salary etc. of the Speaker.—(1) The Speaker shall be entitled
to receive salary at the rate of one thousand and five hundred
rupees per mensem and an allowance for cach day during the
whole of his term as such Speaker at the same rates as are
specified in clause (i) of sub-section (I} of section 4 of the
Himachal Pradesh Lepislative Assembly (Allowances and
Pension of Members) Act. 1971 (8 of 1971} with respect to
members of the State Legislative Assembly.

(2} The Speaker during the term of his office shall be provided by
thie State Government a free furnished house at Shimla, the
maintenance charges of which shall be borne by the State
Government. The State Government may also allow him to
continue in free occupation of the house for a period not
exceeding fifleen days from the date of his ceasing to be the
Speaker.”” ;

(6) section 3-A shall be ommitted ;

(¢) for the existing scction 4, the following section 4, along with its
heading, shall be substituted, namely;—

“d4, Salary eic.of the Depyty Speaker.—{1) The Deputy Speaker
shall be entitled to receive a salary at the rate of one thousand
and five hundred rupees per mensem and an allowance for
each day during the whole of his term as such Deputy Speaker
at the same rates as are specified in clause (i) of sub-section (1)
of section 4 of the Himachal Pradesh Legislative Assembly
{Allowances and Pension of Members) Act, 1971 (8 of 1971)
with respect to members of the State Legislative Assembly.

{2) The Deputy Speaker during the term of his office shall be
;provided by the State Gavernment a free furnished house at
Shimla, the maintenznce charges of which shall be berne by
the State Government.ar inlieu thereof he shall be paid such
allowance not exceeding three hundred rupees pec mensem
as the State Government may fix. The State Government
may also gliow him to -continue in free -occupation of the
house for a period not exceeding fifteen days from the date of
his ceasing to be the Deputy Speaker.

Explanation.—The Deputy Speaker shall not become liable personally
for any payment in case the standard rent of the house allotted to him
for restdence exceeds one hundred and fifty rupees per mensem.” ; and

(b) after section 4, the following newsection 4-A, along with its heading
shall be inserted, namely :—

“d-A.  Sumptuary dliowaice.—There $hall be paid to the Speaker
a sumptuary allowance of eight huadred and fifty rupees per
mensem and to the ‘Deputy Speaker a sumptuary allowance
of five hundred rupees per mensem. '
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4. Awendment of the Salaries and Allowances of Deputy Ministers
(Himachal Pradesh) Aci. 197).—In the Salaries and Allowances of Deputy
Ministers (Himachal Pradesh) Act, 1971 (5 of 1971}, —

(«) for the existing section 3, the following section, along with its
heading, shall be sybstituted, namely:—

3. Salary etc. of the Deputy Ministers.—(1}) Cach Depuly Minister
shall be entitled to receive a salary at the rate of one thousand
and four hundred rupees per mensem and an aliowance for
each day during the whole of his term as such Depuly Minister
at the same rates as are specified in clause (i) of sub-section
(1) of section 4 of the Himachal Pradesh Legislative Assembly
(Allowances and Ponsion of Members) Act, 1971 (8 of 1971),
with respect to members of the State Legislative Assembly. ',

(b) afier section 3 so substituted, the following section 3-A, along-
with its heading, shall be added, namely:—

‘3.4, Swumptuary aflowance.—1In addition to the salary and othey
perquisites admissible o him under this Act, a sumptuary
allowance at the rate of three hundred rupees per mensem shall
also be paid to the Deputy Minister.” 5 and

(¢) for the words *The allowances™ appeating at the beginning of
section 9-A, the weords »The salary and allowonces” shall bo
substituted.

5. Amendment of the Himachai Pradesh Legistative Assembly (41low-
ances and Pension of Members) Act, 1971 -~In the Himachal Pradesh
Legislative Assembly (Allowances and Pension of Members) Act, 1971
(8 of 1971),—

(@) in Expfanation 1I of sub-section (J) of section 4, the words “or
halting’' shall be omitted and the words “five miles”, the words
“eight kilometres” shall be substituted ; and

(b)) in section 6-B/—

(i) for the figures <300"" and 500" occurring in sub-section (1},
the figures <500 and ~“1000” shall be substituted respectively;

(ii) for the words “that to which he is entitled znder sub-seclion
(1)”, occurring in sub-section (3), the words ‘‘one thousand
and five hundred rupees * shall be substituted ;

(fif} for clause (b)) of sub-section (3), the following clause shall be
substituted, namely ;—

“(b) where the amount of peasion to which heis entitled vader such
law or otherwise, is less than rupees one thousand and five
hiundred per mensem, such person shall be eatitled to pension
under sub-section (1} only of an amount which falls short of
rupees one thousand and five hundred per mensera.”’

LT
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GENERAL ADMINISTRATION DEPARTMENT
{CABINET AND PARLIAMENTARY AFFAIRS)
NOTIFICATION

Shimla-171002, the 264l May, 1988

No. GAD(PA)Y-4(D)9/88.—In exercise of the powers conferred by
seclion 13 read with s=ction 7-A of the Himachal Pradesh Legislative
Assembly Speaker’s and Deputy Speaker's Salaries Act, 1971 (ActNo.4of
1971}, the Governor, Himachal Pradesh, is pleased to make the following
rutes further to amend the Himachal Pradesh Legislative ‘Assembly Speakers’
and Deputy Speaker’s (Advance of Loan for House Building) Rules, 19381,
published in the Rajpatra, Himachal Pradesh (Extra-ordinary) dated
11-4—{981 vide notification No. GAD(PA)-4(D)46/82, dated 2-4-1981,
namely:—

1. Shorttitle and commencement.—(1) These rules may be called the

Himachal Pradesh Legislative Assembly Speaker’s and Deputy Speaker’s
(Advance of Loan for I-Iouse Building) (Amendment) Rules, - 1988

(2) These rules shall come into force at once.

2. Amendment of pale 4,—Forthe words ““onelac and twenty thousand®”
wherever they occur in role 4 of the Himachal Pradesh Legislative Assembly
Spzaker’s and Dzputy Sp:zaker’s (Advance of Loan for House Building)
Rules, 1981, thawords “two lacs® shall be substituted.

SR R.H.P. Extra, dated 9-6 1938 JPO1006],

THE HIMACHAL PRADESH LEGISLATORS (MODIFICATION OF
CERTAIN AMEN]TIES) -ACT, 1988 )

(Acr No. § of 1988)‘

. ARRANGEMENT . OF SECTIONS
Secrions: .
1. Short title and commencenment.
2. Amendment of the Salaries and Allowaaces of Ministers (Himachal
Pradesh) Act, 1971.
3. Amendment of the Himachal Pradesh Legislative Assembly Speaker s
and Deputy Speakei’s-Salaries Act, 1971.
4. Amendment of the Salaries and Allowances of Deputy Mmlsters
(Himachal Pradesh)Act,1971.

5. Amendment of the Himachal Pradesh Legislative Asscmbly (Allo-
wances and Pension of Members) Act, 1971

(Recewed the assent of the Goyernor, Himachal Pradesh, on the 20th
May, 1988 and was published in R.H.P. Extra, dated 21st May, 1988 at
pages 861-862).

An At further to ameénd the lows relating to the grant of amenities to.the
Ministers, Speaker, Deputy Speaker, Depufy Ministers and Mem-
bers af the State Legislature.
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B it enacted by the Legislative Assembly of Himachal Pradesh in the
Thirty-ninthYear of the Republic of India as follows—

1, Short title and commencement.—(1} This Act may be called the
Himachal Pradesh Legislators (Modification of Certdin Amenities) Act, 1988,

(2) It shall come into force with effect from the 1stday of April, 1988.

2, Amendment of the Salariesand Allowances of Ministers (Himachal
Pradesh) Act, 1971.—In the Salarjes and Allowances of Ministers (Himachal
Pradesh) Act, 1971 (3 of 1971) :—

(i) for section 3-A,the following section shall be substituted, namely :—

“3.A. Thereshall be paid asumptuary allowance tocach Minister at the
following ratés, namelyi— o
{a@) the Chief Minister—rupees one thousand five hundred and fifty
per mensem;
(& every other Minister who is a member of the Cabinet—rupees one
‘thousandi per mensem;

{0 a ‘Minister of State-—~rupees elght hundred per mensem.”; and

(i) for the word-‘five’ occvurring in the first proviso to sub-section (1)
of sectlons the WOrd ‘eight’ shallbe substituted.

1. For Statement of Objects and Reasons see R:H.P.-Exira., dated 7-4—1988, P. 493,

3. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
-and‘ Depaty Speaker’s' Salaries Act,1971.~~Inthe HimachalPradesh Legisla-
- tive Assembly -Speaker’s and Deputy: Speakers Salanes Act, 1971 (4 of

19—

(i) forsection 4-A, the following section shall be substituted, namely :--

“4-A. -There shall be paid-to-the Speaker . a2 sumptuary allowance of
-one'thousand, one tundred and:fifty. rupees:and to the Deputy
. Spadker & sumptuary allowance of eight hundred rupees per
mensem,”; and
(i1 for the word ‘five’ occurrmg in the first proviso to sub-section (1)
-bf-section- 8, the word elght sﬁa]l Be substituted. " -

4. Amendwment of the Salanes and Allowances of Deputy Ministers
(Himachal Pradesh) Act, $971,—In theiSalaries and Allowances of Deputy
" Ministers (Himachai; Pradesh) Act, 1971 (50£1971) —

(#) for the word ‘three’ occurrmg in section 3-A, the word ‘six’shall
be substituted; and

(#i) for the word “five’ occurting, in the fisst prowso to. sab-section (1)
of section 9, the word “¢ight’ shaill" be substituted.

5. Amendment of the Himachal Pradesh Legislative Assembly(Allowances
and Pension of Members). Act, 1971.—In-the Himachal Pradesh Legisiative
Asserbly (Aliowances and ‘Pension of Mcmbers) Act, 1971 (8 of 1971)—
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(@) insection 4-B, for the words “one thousand threc hundred and fifty”’
the words “‘one thousand and six hundred™ and for the words
“seven hundred and fifty”, the words “one thousand” sha]l be
substituted; : '

{#) in the first proviso to sub-section (2) of section 5, for the word
- "five’*the word “eight” shall be substituted;

(¢) in section §-B,—
{7) in tbe second proviso to cIause (e) of sub-section (1)—

(1) for the figures 50" and "1,000”, the figures “100” and ““1,5007,
shall be substituted respectively;and
(2) atthe end but before the sign “.”" the words *“‘and for this pur-
pose fraction of a year cxceedmg six months shall be counted as
one year” shall be inserted;

(¥) for sub-section (3), the followmg sub-section shall be substituted,
namely:i— ;

“(3} Where any person entitled to peasion under sub-scction (1)
is also entitled to any pension from the Central Government
orany State Government or any Corporation owned or con-
trolled by the Centrali Government or any State Government
or any local authority under any law or otherwise, then, the
maximum pension from all sources admissible to such a person
shall not ¢xceed the maximum pension admissible to the Grade-I
Officer of the State of Himachal Pradesh:

Provided that the pension payable under the Freedom Fighters Pension
Scheme and/or the Swatantrata Sainik Samman Pension Scheme
framed by the Central Government shall not be taken into account
farddetermmmg the amouat of pensmn payable uader this Act.”’;
an

(iif)” in sub-gection (5) after the words “as pension under this section™
but before the sign “:**, the words ““or the sum of rupees three
tundred and seventy-five per mensem, whichever is hlgher"
shill be inserted. :

THE, HIMACHAL PRADESH LOKAYIII_(TA (THIRD
AMENDMENT) ACT, 1987

(Act No. 2 oF 1988)

ARRANGEMENT OF SECTIONS
. Sections:

i. Short title and commencement.
2. Addition of new scction 10-A.,
3. Anmendment _of section 11.

4.  Addition of new section 31-A.

[Aurhonrafwe Engb.rh text of the Himachal Pradesh Lokayukra (Trlriya
Sanshodhan) Adhiniyam, 1987 (1988 ka Adhiniyam Sankhayank 2).

1. Passed in Hindi by the Himachal Pradesh Vidknn Sabba. For statement of Objacts
and Reasons sze R.H P, Extra., dated 2-1-1987. P.}1 andi4.
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THE SALARES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH) (AMENDMENT) ACT, 1989

{ACT No. 12 or |989)Y

N ARRANGEMENT OF SECTIONS
Saerions:

1. Shert title.
2. Amendment of sactionn §-A.

VAwthoritutive English text of the Up-Manmiriviey ke Vetan aur Bhaite

(Himachal Pradesh) (Sanshodhan} — Adhinivanm. 1989 (1989 Ku
Adbiniyam Sanlchgvank 12) as required wnder Clause (3) of Article
348 of the Coustitvtion of Indiu.)

{Raeceived the assent of the Governor of Himachul Pradeshk on 7th June,
1999 and was published in Hindi ia R,H.P, Extra,, dated 9-6-1939 at
page 1367 and in English in R.H.P, Extra.. dated 9-6-1989 at page 1368)

“An Act further ta amend the Sularies and Allovances of Deputy Ministers
(Himuachal Pradesk) Act, 1971 (Act No. 5 of 1971).

Bt it enacted by the Legishiive Auserably of Himachal Pradesh in the
Fortiath Year of the Republic of Indiz as follows:—

"1, Short title.—This -Act may be called the-8alaries and Allowances of
Deputy Ministers (Himachal Pradesh) {Amendment} Aet. 1989,

2. Amandnment of section 6-A4.—For the eXisting second proviso to sec-
tion 6-A of the Salaries und Allbowances of Deputy Ministers (Hlimachal
Pradesh) Act, 1971 (5 of 1970). the following proviso shail be substituted,
namely: —

“Provided futther that journey may also be performed within Indiz by air
by the Deput) Minister and his spouse or any other person accom-
Tanving i o ook wfier und assist Rim, in that vent &n amonnt
eynivalent to the expenses incuried on such journey shall be reim-
bursed to the Deputy Minister and the amount so re-imbursed
shall be adiustad against his entitlemanc 1o travel by rail 1",

THE SALARIES AND ALLOWANCES OF MINISTERS (HIMACHAL
FRADESH) (AMENDAMENT) ACT, 1989

{ACy No. 13 or 19890}
ARRANGMENT OF SCCTIONS

Sections -
1. Short litle.
2. Antendniedt of sect:on 5-A

— - — —— e —

1. Paxsed in- Hindi -'b)- the H. P.- Yidhan Sabha. For Btatement of Objects and
Reasons sre R.H.P. Extrit, deated 20-4-1989, P, 1072 aod 1074,

2, Possed’in Hind by e H. P, Vidhan Sabhe, For Statement of Objects and
Reasons See R H:P. Exira:, Jated 29-4-1989, Pages 1080 and 1082,
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. {3) of section 2 of the Himachal Pradesh Road Side Land Control Act,
1968 (No. 2] of1969) the Governor, Hinizcha | Pradesh, is pleased toappomt
the Addijtional Deputy Commissioncr Pooh, District Kinnaur, Himachal
Pradesh, to perform all the functions of the Callcctor within his Jurisdiction
under the afDrBSdld ‘Act inaddition to his normal dutics,

© (R.H.P. dated 11-5-1993, p. 1054)

THE SALARYES AND ALLOWANCES OF DEPUTY MINKTERS
(HIMACHAL PRADESH AMENDMENT) ACT 1994

(Act NQ 9 oF 1994y
ARRANGEMENT OF SECTIONS

Secnons N
'Short t1t1e and commencemgnt
Amendment of section. 3,
Amendment of section 3A,
Amerndment of section 6A.."
Amendment of section 9. - . i

ST f . P
_.r. 3

MPwPh

(Received the assent of the Governor Hamachal Pradesh, on the 12th
May, 1994 and was published in ‘Hindi and Englrsh in R H P Extra dated
. -16th. May, 1994atpages llOTand 1108).

. An-zict further to.amend the Sa?ane.s- and AHowauces oj‘ Depury M:msrers
NS (Hrmchal Praa'e.s-h) Act, 1971 (Act No. 5 of 19?]) '

. BE it enactcd by the lsgrsla tive Assembly of I-I:machal Pradesh in the
“'Fo rty-fifth Year of the Republic of India ,asfollows (p—'" -

1, Short title and commencement.—(1Y This Act may "be called the
Salaries and Allowances of Deputy. Ministers (Himachal Pradesh) Amend-
ment Act, 1994,

(2) It shall ome into force 4t once

i

‘‘‘‘‘

Ameudmenr of secrfon 3 -—In section 3 of the Sa la ries and Allowanc“s
of Dcputy Ministers (Himachal Pradesh) Act, 1971 (5 of 1971) (hereinafter
referred to as-the. principal Act) for the- words “one" thousand and four
hundred?, the words “one tbousand aud ﬁvﬂmndred” sha l] be substituted.

3. )! tftendmenr of .s'ecuon Kl A —In sectton 3A of the principa) Act for
the words “six hundred”, the words “‘nine hundred” shall be substitutcd.

4, Amendment of section 64.—In scction 6A of princips! Act, for the
words ““twenty thousand”, wherever they ccour, rhe words “forty thcvssrd®
sha“. be Subsnt“ted\ i [‘ \. . " L 1 R T T \{‘

T . Y

1. Passed in Hindi by the l-llrnachal Pradesh V:dhan Sabha. For Statement of Objects
and . Reasons see. AREE:P. Bxtra, 14 dated 5-4-1934;-p. 568 and 571.).. -
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THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH) AMENDMENT ACT, 1996

(Act No. 11 of 1996)"

{Authoritative English text of the Up-Mantrion ke Betan Ayr Bhate -

(Himachal Pradesh) Sanshodan Adhiniyam, 1996].

(Received the assenl of the Governor, on the 18th April, 1996 and was

. Dublished in Hindi and English in R.HP. Extra., dated 20th April, 1996 at pages

1925 and 1926).

An Act further to amend the Salaries and Allowances of Deputy Ministers
(Himachal Pradesh) Act, 1971 (Act No. § of 1971).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-seventh Year of the Republic of India, as follows:— '

1. Short title—This Act may be called thé Salares and
Allowances of Deputy Ministers (Himachal Pradesh)iAmepdment Adt, 1996, -

2, Amendment of section 3.—In section 3 of the Salaries and
Allowances of Deputy Ministers (Himachal Pradesh) Act, 1971 (5 of 1971)
(hercinafler called the principal Act), for the words "one thousand and five
hundred”, the words "two thousand and five hundred” shall be substituted. -

3. . Amrendment of section 3-A.~In section 3-A of the principal
Act, for the words "nine hundred", the words "one thousand and four hundred"
shall be substituted.

4. Amendment of section 6-A.—In section 6-A of the principal
Act, for the words "forty thousand”, wherever there occur, the words "sixty
thousand”, shall be substituted.

5.  Amendmeuot of sectivn 9.-In scction 9 of the principal Act, in
sub-section (1), iu first proviso, for the words "one thousand and five hundred”,
the words "thiree thousand" shall be substituted.

Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For satement of Objects and Reasons
see R.H.P. Extrar, dated 11-3-1996, p. 984 and 986.
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THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH) SECOND AMENDMENT ACT, 1996

(Act No. 2 of 1997)1,

(Received the assent of Governor on the 2nd February, 1997 and was
published in Hindi and English in R_ H.P. Extra, dated 5-2-1997, p. 387-388).

An Act further to amend the Salaries and Allowances of Deputy Ministers
{Himachal Pradesh) Act, 1971 (Act No. 5 of 1971).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-seventh Year of the Republic of [ndia, as follows:-

1. Short title.- This Act may be called the Salaries and Allowances of
Deputy Ministers (Himachal Pradesh) Second Amendment Act, 1996.

2. Substitution of section 5.- For section 5 of the Salanes and
Allowances of Deputy Ministers (Himacha! Pradesh) Act, 1971 (5 of 1971), the
following shall be substituted, namely:-

"S. Residence of Deputy Ministers.- (1) Each Deputy Minister
shall be provided with a free furnished house, the maintenance charges
o{ which shall be borne by the Staie Government or in ticu of such house,
shall be paid an allowance at such rates as the State Government may fix
by notification published in the Official Gazette

Provided that cvery notification under this sub-scction, immedialcly
after it is issued, shall be laid before the State Legislative Assembly.

(2) The State Government may allow a Deputy Minister to conlinue
in free occupation of the house provided to him for a period not
cxceeding fifteen days from the date of fhis ceasing to be a Deputy
Minister.

Fxplanation.- The Deputy Minister shall not become liable
personally for any payment in case the standard rent of the house ailotled
to him for residence exceeds the amount specified under sub-section (1)".

THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH) AMENDMENT ACT, 1997

ARRANGEMENT OF SECTIONS
Sections:
1. Short title
2. Substitition of section 5.

1. Passed in Hindi by the [Himachal Pradesh Vidhan Sabha. For Statement of Objects
and Reasons see R.H.P.Extra., dated 2 12.1996, pages 5384 and 5386.

|
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THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH) AMENDMENT ACT, 1997

(Act No. 14 of 19971,

(Received the assent of the Governor on 7th May, 1997 and was
published in Hindi and English in R H.P. Extra., dated 8-3-1997, p. 1699and
1700).

An Act further to amend the Salaries and Aliowances of Deputy Ministers
(Himachal Pradesh) Act, 1971 (Act No. 5 of 1971).

BE it eancted by the Legislative Assesmbly of Himachal Pradesh in the
Forty-eighth Year of the Republic of India, as follows:-

1. Short title.- This Act may be called the Salaries and Allowances of
Deputy Ministers (Himachal Pradesh) Amendment Act, 1997,

2, Substitution of section 5.- For section 5 of the Salaries and
Allowangces of Deputy Ministers (Himachal Pradesh) Act, 1971 (5 of 1971), the
following shall be substituted, namely:-

5. Residence of Peputy Ministers.- (1) Each Deputy Minister
shall be provided with a free furnished house, the maintenance charges
of which shall be borne by the State Government or in licu of such house,
shall be paid an allowance at the rate of two thousand and five hundred
TUPCES per mensem. ‘

(2) The Statc Government may allow a Deputy Minister to continue
in free accupation of the house provided to him for a period not
exceeding fifteen days from the date of his ceasing to be a Deputy
Minister.

Explanation.- The Deputy Minister shall not vecome liable
personally for any payment in case the standard rent of the house allotted
to him for residence exceceds the amount specified in sub-section (1).".

1. Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For Statement of Objects
and Rensons see R.H.P.Exlra., daled 10.4.1997, pages 1254 and 5356.
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Pradesh (Extra-ordinary) dated the 31st March 1981, vide Notiftcation No.
GAD(PA)4(D)-49/70-C-Vol Il, dated 30th March,1981, namely:-

1. Shart title and commencement.- (1) These rules may be called the
Himachal Pradesh Ministers (Advance of loan for House Building) Amendment
Rules, 1998,

(2) These rules shall come into force at once.

2. Amendment of rule 4.- In rule 4 of the Himachal Pradesh Ministers
(Advance of Loan for House Building) Rules, 1981, for "six lacs", wherever
these occur, "cight facs” shall be substifuled.

(R.H.P. Extra., dated 26.9.1998, p. 3516).
AUTHORITATIVE ENGLISH TEXT
THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH) AMENDMENT ACT, 1998
ARRANGEMENT OF SECTIONS
Sections:

i Short title.

2 Amendment of scction 3.
3 Amendment of section 3-A.
4. Amendment of scction 6-A.
5. Amcndment of secticn 9.

THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH) AMENDMENT ACT, 1998

(ACT NO.15 OF 1998)1,

(Recerved the assent of the Governor on 21.8.1998, and was published
both in Hindi and English in R H.P. Extra,, dated 24.8.98, p. 3201-3204).

An Act further to amend the Salaries and Allowances of Deputy Ministers
(Himachal Pradesh) Act, 1971 (Act No. 5 of 1971),

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-ninth Year of the Republic of India, as follows:-

1. Passed in Hind: by the Himachal Pradesh Vidhan Sabhu. For Statement of Objects
and Reasons see R H.P. Extra,, dated 30.7.1998, p. 2870 &2871.
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1. Short title.- This Act may be called the Salarics and Allowanzces of
Deputy Mimsters (Hinrachal Pradesh) Amendment Act, 1998,

.

2, Amendment of section 3- In section 3 of the Salaries and
Allowances of Deputy Ministers (Himachal Pradesh) Act, 1971 (5 of 1971)
(hereinalter called the principal Act), for the words "two thousand and five
hundred®, the words "four thousand™ shall be substituted.

3. Amendment of section 3-A.- [n section 3-A of the principal Act, for
the words "ane thousand and four hundred", the words “two thousand and five
hundred" shall be substituted.

4. Amendment of section 6-A.~ In scction 6-A of the principal Act, for
the words "sixty thousand”, whercver these occar, the words "eighty thousand”
shall be substituted.

5. Amendment of secfion 9.- In section 2 of the principal Act, in sub-
scetion (1), m the first proviso, for the words "three thousand”, the words "four
thousand” shail be substituted.

RIJLES
Under

THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH) ACT, 1971

THE HIMACHAL FPRAPESH DEPUTY MINISTERS (ADVANCE FOR
MOTOR CAR) RULES, 1971

AMENDMENT OF RULES
(Issued and published in Hindi in R H.P. Extra,, dated 26.9.1998, p. 3517-3518).
GENERAL ADMINISTRATION DEPARTMENT
(Parliamentary Affairs)
NOTIFICATION
Shimia-171002, the 15th September, 1998

No. GAD(PA)-4-1/95.- in exercise of the powers conferrad by section
8 of the Salaries and Allowances of Deputy Ministers (Himaclial Pradesh) Act,
1971 (Act No. 3 of 1971), the Governor of Himacha! Pradesh is pleased 1o make
the followmng rules further to amend the Himachal Pradesh Deputy Ministers
(Advance for Motor Car) Rules, 1971, published in the Rajpatra, Himachal
Pradesh {Extra-ordinary), dated the 26th Qctober, 1971, vide Notification No.
2-14/71-GAC, daed the 7th September, 1971, namely:- '
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1. Short title and Commencement.- {1) These rules may be called the
Himachal Pradesh Ministers (Advance of loan for House Building) (Second
Amendment) Rules, 1999.

(2) These rules shall come into force at once.

2. Amendmént of rule 4.- In rule 4 of the Himachal Pradesh Ministers
{Advance of loan for House Building) Rules, 1981 (hereinafter referred to as the
"said rules"), for the word "Eight facs", wherever these occur,, the words "Ten
lacs" shall be substituted.

3. Amendment of Rule 6.- In rule 6 of the said rules, in sub-rule (1) for
the figure "120" the figure "180" shall be substituted.

(R.HLP. Extra, dated 10.5.99, p. 1608).

THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH) SECOND AMENDMENT ACT, 1998

ARRANGEMENT OF SECTIONS
Sections:
{. Short title and commencement,
2. Amendment of section 12.

3. Insertion of section 12-A.

THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS -
(HIMACHAL PRADESH) SECOND AMENDMENT ACT, 1998

{Act No. 4 of 1999)!

(Received the assent of the Governor on the 18th January, 1999 and was
published in Hindi and English in R.H.P. Exfra, dated 21.1.99, p. 261-262).

An Act further to amend the Salaries and Allowances of Deputy Ministers
(Himachal Pradesh) Act, 1971 (Act No. 5 of 1971).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
forty-ninth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1} This Act may be called the
Salaries and Allowances of Deputy Ministers (Himachal Pradesh) Second
Amendment Act, 1998.

1. Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For Statement of Objects
and Reasons see R H.P. Extra., dated 9.12.1998, p. 4211 & 4214.
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(2) It shall come into force at once except section 3 which shall be
deemed to have come into force on the 3rd day of December, 1993,

2. Amendment of section 12.- In section 12 of the Salaries and
Allowances of Deputy Ministers (Himachal Pradesh) Act, 1971 (5 of 1971),
(hereinafter calied the principal Act), for the existing heading, the following shali
be substituted, namely:-

"Travelling Allowance."

3. Insertion of section 12-A - After section 12 of the principal Act, the
following new section 12-A shall be inserted, namely:-

*12-A. Power to make rules.- (1) The State Government may, by
notification in the Official Gazette, make rules for carrying out the purposes of
{his Act.

(2) All rules made under this Act, shall be laid before the Lepislative
Assembly as soon as may be after they are made:

Provided that the State Government may, for the purposes of sections 8§
and 8-A ofthis Act, make rules with retrospective effect soas to be effective from
any day on or after the 3rd day of December, 1993.".

RULES
Under

THE SALARTES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH) ACT, 1971

. THE HIMACHAL PRADESH DEPUTY MINISTERS (ADVANCE FOR
MOTOR CAR} RULES, 1971 )

AMENDMENT OF RULES
GENERAL ARDMINISTRATION DEPARTMENT
(Parliamentary Alfairs)
NOTIFICATION

Shimla-171002, the 18th Februacy, 1999

No. GAD (PA)-4(D)10/88.- In exercise of the powers conferred by
section 8 read with section 12-A of the Salaries and Allowances of Deputy
Ministers (Himachal Pradesh) Act, 1971 (Act No. 5 of 1971), the Govemor of
Himachal Pradesh is plcased to make the following rules further to amend the
Himachal Pradesh Deputy Ministers {Advance for Motor Car) Ruies, 1971,
published in the Rajpatra, Himachal Pradesh (Extra-ordinary) dated the 26th
Ociober, 1971 vide Nottfication No. 2-14/71- GAC, dated the 7th September,
1971, namely:-
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AND the Govemor hereby covenants with the mortgagor, his heirs,
executors, administrators and assigns that the Governor has not done or
knowingly suffered or been party or privy to anything whercby the said
premises or any part thereof, are, is or can be impeached, encumbered or
affccted intitle, cstate or otherwisce however IN WITNESS whereof the partics
hereto have hereunto sct their hands and scals the day and year firsl above
written.

Signed, sealcd and delivered bjl" for and on hehalf of the Governor of Himachal
Pradesh.

In the presence of ;

(R H.P.Extra.. dated 18-11-2000 P. 4119-4131)

THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS
(HIMACHAL PRADESH)AMENDMENT ACT, 1999

ARRANGEI\iENT OF SECTIONS
Sections:
[ Short titie and commcncement.
2. Amendment of section 2.
3. Amendment of section 5,

4. Amendment of section 9-A.

THE HIMACHAL PRADESH SALARIES AND ALLOWANCES OF
DEPUTY MINISTERS (HIMACHAL. PRADESH) AMENDMENT,
- ACT, 1998

(Act No. 2 of 2000)!

(Received the assent of the Governor on the 12th January, 2000 and was
published in Hindi and Englbsh in R.H.P. Extra,, dated 14.1.2000, P. 79-80)

An Act further to amend the Salaries and Allowances of Deputy Ministers
(Himachal Pradesh) Act, 1971 (Act No. 5 of 1971).

BE 1t enacted by the Legislative Asscmbly of Himachal Pradesh in the
Fifticth Year of the Republic of India as follows:-

1. Short title and commencement.- This Act may be called the Salaries
and Allowances of Doputy Ministers (Himachal Pradesh) Amendment Act,
1999.

2. Amendment of section 2.-1n section 2 of the Salaries and Allowances
of Deputy Ministers (Himachal Pradesh) Act, 1971 (Act No. 5 of 1571)
{hereinafter called the principal Act),-

. Passcd in Hind: by the Himachal Prudesh Vidhan Sabha. For Statement of Objects
and Reasons see R.HI. Extra., dated 15.12.1999, p. P. 4514 & 4516.



{a) alier clausc (a), the following clause shall be added. namely:-

“{aa) "licence fce" means the sum of money payablc monthly in
accordance with the provisions of section 3 of this Act
respect of a fumished house allotied to a Minister ; " ; and

{b) aficr clause (b), the following clause shall be added, namely:-

“{c) "salary” means the monthly salary paid to a Miruster under scetion
3 of this Act.".

3. Amendment of section 5.- In scction 4 of the principal Act,-
(a) the word "free", wherever it occurs, shall be deleted ; and

(b) after sub-scction (2), the following sub-section shali be added,
namely :-

"(3) Each Deputy Minister shall be liable to pay licence fee @ 10% of
his salary in respect of the furnished house allotted to him and the same shail
be recoverable monthly from his salary.".

4. Amendment of section 9-A -In section 9-A of the principal Act, the
ward "frec"shall be deleted.

THE HIMACHAL PRADESH SLUM AREAS(IMPROVEMENT AND
CLEARANCE) ACT, 1979

(Issuced and published in Hindi in R.H.P Extra, | dated 14.7.2000, P 2435-2436)
APPOINTMENTS AND DELEGATIONS
URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 3rd August, 2000,

No. UD-F(4)-3/98-I1I.- In exercise of the powers conferred by clause
(c) of scction 2 of the Himachal Pradesh Slum Areas (linprovement and
Clearance) Act, 1979 (Act No.19 of 1979), the Governor, Himachal Pradesh,
is pleased to appomt the following Officers as compelent authority for the
purposes of the Act 1bid, with immediate effect -

(i) The Commissioner, Municipal Corporation, Shimla in respect of
Munictpal Corporation, Shimla area ;

(i} The Executive Officers in respect of arcas falling in the territorial
areas of Municipal Councils in Himachal Pradesh; and

(i1) The Sccretares in respect of areas falling in the territorial arcas of
Nagar Panchayats in Himachal Pradesh.

(R.H.P Extra., datcd 14-8-2000 P-2436)
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